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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

New Delhi,, this the 17th day of September,, 1997

Hon'ble Mr- N. Sahu, Member (Admnv)

H a r !:> h a 3 a n 8 i n g h E x. A 31 (Or v)
S/o Shri Joginder Singh,
Qr No 1, Type-1, P „ 3 - Sadar

B a z a r „ D e 1 h 1 - 110 006 - APPLICANT

(By Advocate - Shri Sama Singh)

Versus

1-Commissioner of Police,
Polica Headquarters -

M-S-0„Bui 1 ding, I PEstate,
New Del hi-110 002-

2.Sr- Addi tional Commissioner of

Police (Admn),Pol ice Head-
q u a r■ t e r s ,, M S - 0 B u i 1 c! 1 n g,
I,. P-Estate, New Delhi -

3 - Addl. Commissioner of F'olice
(Operation),Police Head-
q u a r t e r s „ M „ S 0 - B u i 1 d i n g ,,
I p. E s ■ t a t e, N e w D e 1 h i -

4-Deputy Commissioner of Police
Police Control Room, Police
Headqu arters,New Delhi-2

5.Dy- Commissioner of Police
hi Q (III) , P o 1 i c e h! e a d q u a r t e r s,
I. P. E s t a t e, N e w Del It i -110 0 02 RESPONDENTS

(By Advocate - Shri Raj Singh)

By_Mx^-,,N.,„Sahu.,_Membex...„_£Admnyl-

The prayer in this Original Application is

f o r a d i r e c t i o n t o a 11 o w t h e a p p 1 i c a n t t o r e t a i n t h e

Government Quarter No,.l, Type-I, Sadar Bazar, Delhi

t:i 11 the fina 1 isation of the revision procaedings

before the competent authority; and to set aside at'i

order no . 2347-49/0 - A Gel 1/AC-VI/PHQ dated 3.4-1997 of

Dy.Commissioner of Police, HQ(III),Delhi by which the

applicant has been directed to vacate the Qovernment

Quarter no.1,Type-1,Sadar Bazar,De1hi.
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The learned counsel for the atJpdT leant

s u b [Ti i t s t h ci t b y a i"i a rn e n d rfi e n t t o t li e D e 1 hi i H o 1 i. c a

Act,1978 inserted by Section 25A, a Government servant

w h o s e a p p> e a 1 ii &. s b e e n r e .j e c t e d rn a y f i 1 e a r e v i s i o n

within a rnont of receipt of an appellate ordei" by hini

t o t h e a u t hi o r i t y s u id e r i o r* t o t h e a p p e 11 ai t e a u t li o r i t y«

The learned counsel states that in accordance with

't. h 1 s s t a t u t o r y p r o v i s i o n a r e v i s i o n "■ p e t i 11 o n ii 3. s

already been filed and he states ti'iat till the

revision-petition is disposded of he may be allowed to

c o n t i n u e i n Q r „ N o. 1, T y p e -1, P . 3 3 a d a r B a z a r , Del h i „

The learned counsel for the respondents has no

objection. Accordingly, the respondents are directed

to allow "the applicant, to continue in Government

ciuar'ter no.l. Type—.1, P„i>„Sa.dar Ba.zar, Delhi till the

revision-petition filed before the Commissioner of

Police by the' applicant on 10., 9.1997 is disposed of

provided that the applicant is liable to pay to the

responderrts rent and other charges in accordance with

the rules. The Original Application is disposed of.

No costs.
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(N. Sahu)
Member(A)


